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MOTION RE: REPORT (ig74) OF
COMMISSION OF INQUIRY' INTO
THE DISAPPERANCE OF NETAJI
SUBHAS CHANDRA BOSE—Consd.

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Deputy-Speaker, Sir, the
drmang] to scrap the report of the Khosla
Commission is a demand of the people of
India and of the people of democratic
countries in the world. The Khosla

Commission’s report should not only be

scrapped, but also be burnt to ashes,

It has been proved bevond doubt from
facts and figures that that report is not
correct. In the Khaosla Commission’s
report it has been stated that the fact that
there was an air crash on 18th August
1945 of the plane in which Netaji
was travelling, was an evidence that
Netaji died in that air  crash. But jt
is not a fact. Thiswas scrutinised by
different organizations and by different
committees, and it was found baseless.

Mr. Deputy-Speaker Sir, you will re-
member that the British Government have
not accepted any report that Netaji had
died. During the time of Lord Wavell—
who was the Viceroy of India—he form-
ed three investigation committees and the
reports of those committees differed from
each other. There were three different
opinions found in the reports g1z, of the
Figgess team, TFinney’s tcam and the
Combined Services Detailed Intelligence
Centre (CSDIC). The reports of these
3. tcams stated, and proved that Netaji
did not die in the plane crash. They did
not accept that position. Whether Netaji
is alive or dead, what we wantis a proper
and truc enquiry, We want to have an
enquiry committec with the Members of
Parliament and experts which should
investigate into the matter. You will find
very objectionable remarks in Mr. Khosla’s
report.  Those remarks are insulting not
only to the Members of this House, but
also to the people of India. Netaji was
and is the greatest revolutionary in the
would, as stated by our late Prime Minister
L.al Bahadur Shastri. while unveilling his
statue in the Calcutta Maidan. In Mr.
Khosla’s report, you will find it mt'ntionc(}_
that people of some countricsfelt that Netaji
was a puppet in the hands of the Japanese.
Ttisashame. Healso said that Netaji was
a pawn, he was a quisling, he had no self-
respect and that he had no followers at the
end of the war, Isitexpected ofa Commi-
ssion, appointed by a civilised government
of a country, to makcsuch remarks?  The
Khosla Commission, I should say with all
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the emphasis at my command, has been
not only wrong, has been not only unjusti-
fied, but it has told the people of the world
that it is Justice Khosla’s opinion which
will prevail. Justice Khosla, I should say,
was rather a puppet, not only a puppet
but a pawn in the hands of the then Go-
vernment.

T must say with all the cmphasis at mv
command that when Justice Khosla went
to enquire into the incidents connected
with the plane crash at Taipeh, he dis-
cussed it with several of his friends, but he
did not takeevidence from localgovern-
ment leaders, from the high government
officials and from our Ambassador.

I do not want to make any comment on
the fact that he came back with so many
presents. I also do not want to make
any comment on the fact that he write a
biography of the former Prime Minister.
I only want to state that he did not give
his judgment in the form in which it is

desired.

He may be honest according to his judg-
ment, but if we go through the details given
in his book, it appears that he is somehow
influenced. That is why we request the
Speaker to appoint a Committee consist-
ing of Members of Parliament to go into
this matter.

I had the privilege of working as a
humble assistant with Netaji Subhas
Chandra Bose for a long number of years.
At that time he was not Netaji, but simply
Subhas Chandra Bose, I know he cannot
die; he is immortal. Not only the people
of India but the people of all democratic
countries in the world will cherish his acti-
vities for the cause of India’s frcedom. We
also cherish the memoryof his activities
and ideas in our heart of hearts. All the
Members feel like that.

Netaji went out of India to expedite the
independence of the country. Although
there were some differences of opinion bet-
ween him and the Father of theNation,
Mahatma Gandhi, with regard to the
mode or procedure to be adopted for
gaining the independence of the country,
N:iji was vary  affctionate  towards
Mahatmaji and all the leaders then living,
His passing away from this countrv should
not remain a mystery. The truth must
be unearthed, To uncarththe truth, to
find out the actual facts and give them to
the people of this country and the world,
it will be fitting for the Housc to request
you toform an enquiry committee with
hon. Members of this'House and those
who were associated with them.
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SHI.{I K.MAYATHEVAR (Dindigul) :
On this occasion itis my duty to think of
Netaji and INA. Two commissions were
appointed by the Government of India te
go into the disappearance of Netaji. Ina.
1954, when Pandit Nehru was the Prime
Minister, a commission was appointed by
the then Congress Government to go inte
the death or alleged death of Netaji. An
¢1quiry was held elaborately. Mr. Shah-
nawaz Khan, who was one of the three:
lieutenants of Netaji in INA at the time of
the Svcond World War when INA was
fighting for the independence of the coun-
try. was the Chairman of the Commission..
Shri Sarat Chandra Bose, Netaji’s own:
brother, was one of the members. Un-
fortunately, he gave a dissenting report
In 1955, after the enquiry wasover in 1954,
but his dissenting report was not released.

A second enquiry commission was ap-
pointed by the same Congress Government
in 1974. This Commission also did some-
eycwash business, that is what I think.

Iamnqtgoing to say whether Netaji is
now surviving or not. I leave it to other
senior Members.

There cannot be two opinions among
Indians now or in the past that while
Gandhiji was the Father of the Nation,.
our beloved leader, Netaji, is the greatest
son of Inia, the tallest statesman not only
of India, but of the entire world. He was
the greatest patriot produced by the history
of the world, not only Indian history. He
disappeared. I do not say he left, but
he disappeared at the time of the Second
World War. He met Hitler. There was
a duration of six months’ time from his
disappearance from India and his  arri-
val in Germany. There he met Hitler,
the leader of Germany. During the
period the British Government declared to
the world that Netaji had died. They said
that he died due to shamefulness because
Hitler did not come to help him. That
was nonsensical on the part ofthe British
Government.  That was the first alleged
death or announced decath of Netaji.

Now, I come to his second so-called
death., When he disappeared from West
Germany, he travelled via the Atlantic and
arrived in Japan. ‘There he met Tojo,
the then Prime Minister of Japan within
go days. Between his sccond disappea-
rance from Germany and arrival in Japan
there was a gap of 9o days. At that time
also the same British Government dec-
lared to the world that Netaji had died.
This time also he came up. Then he
formed INA.

Why did he form the INA? He formed:
the INA within the shortest period to.



209 Khosla Commis- AGRAHAYANA 17, 1889 (SAKA) sion Report on

fight for the independence of our country.
I can say with earnestness and honesty in
political life and public life that that was
the first and foremost powerful, organised
armed revolution which was recognised by
fourteen countries of the world. He formed
the first Provisional Government of inde-
pendent India of which he was the Presi-
dent. Hc was the Chiefof the Army Scaff.
Then he declared war on the British Go-
vernment and its allied powers. Then
INA was winning upto Assam and they
formed the first Government of free India.
It appeared then that Netaji was going to
free India. Then Netaji disappeared.
According to history, thisis his third death.
I fear that the Indian history should be
redrawn. The history of pre-independence
war of Indiashould be completely re-drawn
and reshaped because Netaji's indepen-
dence war has been completely suppressed
by the Congress Government. I do not
know why they have suppressed it. Now I
appeal to the hon. Home Minister, who
is sitting here on behalf of the Prime
Minister and the Govt. of India, to hang
a portrait in the Central Hall of Netaji.
Not only Netaji but the portrait of Rajaji.
should also be opened in the Central Hall.
There should not be any discrimination or
a biased vicw or prejudicial view against
any leader of India. We respect Nehruji
as the light of Asia. We respect Netaji
as the lion of Asiatic countrics. Even
Winston Churchill, the then Prime Minis-
ter of Fngland, had said that he had
only two encmies in the world, first Hitler
and second Netaji. Netaji was the sccond
enemy of the British Government.
That 1s why, h» had branded Netaji as his
enemy. The INA history was not properly
propagated, published and respected by
the Indian History and the then Govern-
ment of India, I request that the
entirc history of INA should be redrawn.

Then I come to the INA. In the Red
Fort trial so may people got acquittals and
S0 many were punished for some offence.
According to the British rule, it was an
offence. Itis our birthright to fight against
the foreigners to free our country from the
foreign bondage, foreign slavery. But the
British people held the Red Fort trial and
punished the INA men as they waged a war
against the British Government. We
waged a war against the British people, to
drive them out of our motherland. Many
of the ex-INA men and their legal heirs are
roaming in the streets without any liveli-
hood or any “employment. They are
without any-work. I would request the
qugrnmcnt and appeal to the hon. Home
Minister to treat ex-INA men at least
hundred times, if not thousand times, better
than our freedom fighters. I am not

senior politician; I am a junior politician,

Netaji Bose (M)

I am a youngman of 40. The senior most
politicians arc sitting here. So many
people who sacrificed and who suffered in
Jjail during the freedom struggle are sitting
here. They know better than me about
their sacrifice and dedication for the
country. I would request the Government
to grant pension for all ex-INA men
without any discrimination.

There are about 10,000 people in Tamil
Nadu who are without any pension. I
would appeal to the Government that they
should not demand a strict scrutiny of the
evidence toshow that they were in
the INA. I met Mr. Shahnawaz Khan
many time during the last session. He was
the Chairman of the Pension Committee
for grant of pension to INA men.f He
promised me many times saying,v ‘“You
just give an iota of evidence. I will grant

ension.”” But his promise was only on the
ips. Hedid not implementit. To ask for
some iota of evidence, some oral evidence
or documentary evidence, to show that a
person was enrolled i the INA is all right,
But the Government should not be so very
strict about the scrutiny of evidence. They
have lost all the property, they have lost
all their family members, they have lost
everything. On the other hand, our free-
dom fighters were safe.gy There was no-
danger to their lives. LOf .course,
there was danger to life for many leaders.
But there was a great danger to INA men
who were fighting on the battle-field.! \They
did not expect any military post;, they did
not expect any MP’s post; they did not
expect any MLA’s post; they did not expect
any Ambassador’s post. They joined the
INA to die for the country, for the mother-
land. Therefore, they are the greatest
sacrificing personalities anywhere in the
world. Therefore, I would appeal to the
hon. Home Minister to grant pension to
all the ex-INA men to whom we recom-
mend or to whom they deem fit and pro-
per to grant pension.

As I said, I would request the hon.
Home Minister to unveil Netaji’s portrait
in the Central Hall. I would also request
the Government to have Netaji’s statue
just opposite the Parliament House at the
commencement of the Parliament Street.
1t is our duty to respect our motherland.
If you respect Netaji, it means we are res-

ecting our motherland. It is high time to

ave a statue of Netaji just in front of the
Parliament House. On behalf of the
Anna DMK, I would request the Govern-
ment to do all these things to satisfy not
only the people of Tamil Nadu but the
people of India for Netaji and the INA men
who sacrificed everything for the indepen-
dence of India, for the liberation of India,
for the liberation of the Asian countries and
for the liberation of humanity.

210
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Finally, I would again request the Go-
vernment to consider giving jobs and the
financial aid to the legal heirs of the INA
men. They have died for the cause of the
ccountry. If they had not joined the INA,
they would have am wealth here.
They died in battlefield in Burma or
Malaysia or Singapore. Their legal
‘heirs are left without anything; they have
no safety or security, because those ex-INA
‘men dedicated their lives for the country.
I would request Government to consider
‘giving governmental aid for their legal
Ifem in the vag'ious etliucstional institutions.
n t of employment opportunities
lho:ﬁmmcnt l;’l'u:mlcl ‘vcpt%oosc legal
‘heirs top-most priority and preference.

With these words, 1 support the motion
brought forward by before this hon. House
‘by Shri Samar Guha. I thank you Mr.
Deputy-Speaker, for having given me the
time to speak on this subject.

*SHRI S. K. SARKAR (Joynagar) :
Mr. Deputy Speaker, Sir, please allow mc
to speak in Bengali, my mother-tongue,
on this occasion. I congratulate hon.
Shri Samar Guhar for enabling me to fulfil
the historic task and duty of discussing the
disappearance of Netaji Subhash Chander
Bose, a duty which Shri Samar Guha is
relentlessly pursuing for the past ten years
or more. As an ardent follower and ad-
mirer of Netaji, I consider it my sacred
duty to contribute to the discussion. I
have to hang my head in shame just to
think that a controversy has to be raised
on Netaji even after 20 long years of our
independence. Netaji is not only a name
he is a lenged, he is an illustrious character
embodiment of unparallel patriotism, per-
sonality and leadership. I do not know
whether there is a parallel of such patrio-
tism in today’s world history. But I can
surely say that this has no other parallel.
This great soul escaped from the bastions of
the British and went out to fight for the
freedom of his country and built up a
massive organisation to achieve his ends.
His efforts inspite of his being a citizen of a
country which was under foreign domina-
tion is also  unparallel and his contri-
bution for the cause of his country’s free-
dom can never be forgotten. But it is a
matter of great shame that we have to raise
discussion in this House to restore the glory
and honour that he deserves. The leader-
ship of the country which is responsible for
this situation certainly cannot deserve any

it. There should be an unanimous
demand from all sides of this House for
taking immediate steps to restore all the
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honour and glory that Netaji rightly deser-
ves. The history of Netaji is unique,
Netaji is a history unto himself, Netaji is a
lenged. Let us not forget that history
and let it into oblivion. The history
of Netaji should not be allowed to pass in
the realm of hearsay and fables.
We should not forget that Gandhiji is
accepted as father of the nation, and the

enerator of our national conscience but
if anybody has contributed fully and indivi-
dually to our country’s freedom., that con-
tribution is of Netaji's and nobody else’s.
If we have achieved freedom through the
dedicated cfforts of any individual that is
Netaji. Nobody clse can claim any credit
for that, this T will myself humbly submit.
I will remind the House a little of the events
of the period prior to 1947. The British
had come out victorious in the second world
war and the whole of India was converted
into an arsonal of the Britishers. Then
what was the cause due to which they had
to leave this country? That was not
surely due tothe fearof the nonviolent
agitations. After 1945 the existence of the
National Congress was in jeopardy. At
that time the Congress took help from
Netajiand the INA and thereby consoli-
dated their position and regained the
height of popularity in this country, That
forced them to recognire Netaji and the
Britishers were compelled to leave this
country. The English handed over the
reins of Government to  us on 15th
August 1947 and we can confidently say
that this action was not for fear of the non-
violent agitators. They realised that the
dormant valcano in the minds of the Indians
was about to erupt. They saw the Castle
Barrack mutiny of Bombay and the R.A.F.
mutiny. They saw the people’s insurgent
and uprisings which were concentrated on
the trials going on in the Red Fort. The
clever British, the shopkeeper British
realised at that time that what was more
needed was commercial power rather
than his political power. That is why
they gave up their sovereign political power.
But before they left they of course divided
our country into two or three pieces.
Whatever may be the reason, if we tried
to forget the memory of this great patriot
of India then there cannot be any other
national crime of equal magnitude. I am
not well I will only ask that why he will be
dragged for discussion every now and
then? Why could we not all take a deci-
sion that all facts and documents and other
information in connection with Netaji's
mystery should be placed before the Parlia-
ment by the Present Government of its own.
Whereby we and all the people of this
country can be properly informed and en-
lightened. Sir, we know that the Shah

awaz Commission was set up in this
connection and we also know that this
Commission was a big joke of history. Sir,

sThe original speech was delivered in Bengali.
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.f we go through the report of the Shah
Nawaz Commission we will find how
cleverly the real issues have been by passed
and evaded. May be Shah Nawaz Khan
wanted to keep silent on certain issues for
some special reasons. I think that being a
trusted Lt. of Netaji he thought it was his
sacred duty to keep silent on various facts.
But another Commission was constituted 20
or 25 years after that, it was called the
Khosla Commission. The then Govern-
ment was forced to appoint the Khosla
Commission due to the untiring efforts of
Prof, Samar Guha. What'did that Commis-
sion do? That was only a hoax of
history and their report is only a document
of hyprocricv and that should be scrapped
forthwith. Their report should be torn
into pieces and thrown in the sea. Where
did Ec get the courage to insult such a
great hero the most illustrious son of India
and our rcvered leader? When he left
the seat of justice and tookover as Chair-
man of this Commission, Shri Khosla
forget all about his sacred duties. There-
fore it is necessary to institute an impartial
inquiry about him. The Members of
Parliament should also be associated with
‘that inquiry. Unless the members also
are associated it will be an injustice to the
-cause. 1 feel that it is the responsibility of
the Janata Government to place all the
facts before the people of this country.
The people of this country believe that the
Janata Government has come to fight
against all forms of hypocricy and untruth.
Therefore it is necessary for them to fight
against this hypocritic report also and to
immediately declare this report as scra-
pped. I do not want to give along speech
1 will only say that this unparalleled
patriot who sacrificed evervthing for the
sake of the country should not go down and
should not be allowed to go down in history.
We should all say with one voice that
Netaji may be givenall the honour and
glory that is due to him and he immensely
deserves. His portrait may be placed in
the Central Hall of the Parliament House
with due dignity and honour. A fresh
inquiry should also bc immediately set in
to find out whether Netaji is alive or he is
really dead. Mr. Deputy Speaker, Sir,
I visited Taipeh and I requested the Go-
vernment there which is at present headed
by the son of Shri Chiang-Kai Shek to
unveil the mystery about Netaji. The
Vice-Minister  of Foreign Affairs had
promised to extend all possible help and
cooperation in this rcgard. But he said
that the Indian Government should also
officially request them and cooperate, I
regret to say that our Government did not
send any request to them. It is also a
matter of misfortune for wus that
we do not have diplomatic relations with
that".country. I am not going into that
but if the mystery of Netaji is to be un-
veiled then the prime necessity is the full
©ooperation of that Government.
er Netaji had really died in _air crash
at Taipeh, there is a considerable doubt

Netaji Bose (M)

in this respect. From the British Intelli-
gence Report and the letters and statements
and speeches of all the then British autho-
ritics like Wavell, Mountbatten, Attlee ete.
it is clear that nonc of them were able to
prove or were convinced that Netaji had
died in that air crash. In this situation it is
very necessary to unveil the mystery of
Taipeh about the plane crash of Netaji.
If unfortunately Netaji really died in the
air crash at Taipeh then Taipeh should be
considered as a place of our national pil-
grimage. The soil of Taipeh should be
considered as sacred soil of India. I will
request the hon. Home Minister to con-
sider that. In the end Sir, I will request
our Home Minister, hon. Shri Charan
Singh, as he respects and holds Netaji
in high esteem and to prove his esteem
and regard for Netaji let him announce
unequivocally and without any hesitation
that he will constitute another Commis-
sion to go into the whole affair. The Com-
mission which will go to the farthest corners
of the world to gather all the facts and
evidence and set at rest all the doubts and
suspicions regarding the mysterious dis-
appearance of Netaji once for all. If it is
ultimately found that Netaji is no more
alive then he will be officially accepted as
an unparallel and undisputed patriot and
immortal patriot whosec memory can never
die and whose contribution to our freedom
struggle is also without any parallel. It is
unique and only of its kind and steps  will
be taken to preserve the memory of this
great son of India with all the glory and
respect that is due to him. With this
request I conclude my speech.

St wwmeay (faardt ) o
SUTEr WERA, AJT AT F AU H @A
qrel § UF FRIEE 99 @Wrg s
¥ag#g f& S FegEdt F1 o
F W GEHETT FT 4747 &1 @I &,
Y g AT AGT IR | ATCT I
FT qIE I W AT 9 G197 9T HE
AT, Iq II & AT . UM HAl G
qr M g HAT 4, ST A ATH q WY
grat fF At a7 sigeagd, w9 F
qRATTAT FT G 1 AW HY A
¥ faq, A% g s F@ & fag,
qF @i ®1 www ¥ frgew fE
T, TF AR AT IHEAA FAT4T T4,
fom qT oW #Y mrear Y 4T
¥ ST qE 19 FF &7 T G g —
T gE W A9 T ¥ A
w1 war § ox fa=ely gAY oY,
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qeg TN AqIET H G O AT G
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fog gae-Aw F TR A AT FQ
% @ ouedw § el A g gl
o o g s g
wifgg 1+ fo ¥ F xw qw ¥ o
T ¥ satqr & fry, 9% fag g
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aifgd w A W FET A § fF &
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SHRI SAUGATA ROY (Barrakpore):
Mr. Deputy Speaker, Sir, I rise to
speak on the Motion moved by Prof.
Samar Guha, namely :

“That the House do consider the Report
(1974) of the Commission of Inquiry into
the disappearance of Netaji Subhas
Chandra Bose laid on ¢he Table of the
House on the 3rd September, 1974.”

Sir, I happen to come from that part of
India, to which this great son of India
belonged. I do not claim any special pri-
vilege for that. I know that Netaji Subhas
ChandraBose was not a Bengali patriot but
an Indian partiot, whodreamt of India as
2 whole, who dreamt of the Indian Nation
ag a whole, who dreamt of the vision, of
Indiain which people of all castes, com-
munities and raligions will live together.

If we saw the composition of the INA
(Indian National Army) whichwasformed
byhim. wewill find how anideal cxamplc
of secularism has really been practised
there. As we all know, the close associates
of Netaji consisted of Mr. Shahnawaz
Khan, a north Indian Muslim, Mrs. Lak-
shmi Swaminathan, a South Indian lady
and Mr. Saigal, a Punjabi gentleman.

Sir, this is not a subject in which I or
anybody clse can speak without a trace of
emotion, in which anybody can hide his
personal feelings about the matter,

In my State very of ten whenever arumour
goes round that Netaji has appeared large
number of people gather. T tell you this
from my personal experience. nghtly or
wrongly large number  of people believe
that Netaji is still alive.  In West Bengal
whenever any rumour got round lakhs aInd
lakhs of pcople gat hered to sce Netaji. 1n
Kalyani, in our State, a feiv ycars ago,
cuch an incident happrned. that a certain
Sadhu of Shoulmari Ashram was Netajt.
Lakhs and lakhs of people went to sce him.

Here was a person who saw the vision 0
India which is free from exploitation and
all discrimination between caste, creed,
community and religion.  This isa very
sentimentalissue and emotional issu€ which
has special relevance to thosc of us who
come from West Bengal. It docs not mean
that the national relevance ¢! thew
thing is lessencd in any way. The nationa
relevance remains.

he whole

Netaji was described as the Springingf
Tiger by an English author, Heisone©
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the foremost patriots in this country.
He is the champion of an uncompromising
'ttrryuggle against imperialism in the coun-

This question of Inquiryinto Netaji had
8 long background and a long history. It
was reported originally that Netaji had
died in an air crash, Then India was not
free. We were under the yoke of the
British . Two years later India became
free. It became the people’s demand
and the people’s aspiration that the Gov-
ernment should go into the causes and
circumstances leading to the reported
death of Netaji Subhas Chandra Bose.
Agcqrdingly, as we all know, the first Com-
mission was appointed with Mr, Shah
Nawaz Khan as Chairman. Netaji's
clder brother, Suresh Chandra Bose and
one civilian Mr. S.N. Maitra was there
as member of this commission. They went
into depth about the facts surrounding the
misterious disappearance of Netaji, They
came out with a report, The majority
report held the view that the report about
the Tipeh air-crash was final and conclu-
sive, although, Mr. Suresh Chandra Bose,
Netaji’s elder brother said, it was not
exclusive, the evidence was not strong
enough But the demand in this country
did not die down, because, a
large number of people felt and felt
strongly that the full circumstances of the
case had not been looked into. And this
demand continued. We must, in this
regard, pay our compliments to Prof.
Samar Guha, the jllustrious freedom
fightcr from out State. But, for his endur-
ing efforts, the second Commission on the

inquir.y into Netaji’s death would not have
comeinto being,

Even Justice Khosla, about whom Prof,
Samar Guha, has a lot of things to say
commends Prof. Guha'’s cfforts in this mat-
ter. Justice Khosla in his report which
was submitted in 1974 says about Prof.
Samar Guha as a dcdicated, uncompro-
mising follower of Nectaji. He has little
doubt that he has been actuated by the
highest motives in doubting the truth of
the story and in unravelling the story of
Bosc’s disappearance. Then, again, in
the whole report, Chapter 8 practically
refers to  Prof. Guha’s efforts and com=
mendationsto him and argumecents about
the evidence put forward by Prof. Guha.

So, in 1970 when the Commission
was originally initiated under Justice
Khosla, it was due to the efforts of Prof.
Guha that this Commission came into
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being. Obviously, this Commission
has not satisfied a large number of people
in this country because, still the people do
strongly believe that the circumstances in
this matter were not fullyinvestigated into
the evidences were not complete .and
many also believed that Justice Khosla’s
Khosla’s recommendations were onesided.
The aspersion about the Judges is not the
first ; nor will that be the last. The hon.
Home Minister here has appointed so
many Commissions with judgesas their
heads ; the same allegations against
judges are being made with regard to
this Commission/ Prof. Samar Guha also
has mentioned “that Justice Khosla met
the former Prime Minister several times.
Like that. it is now being mentioned that
Justice Shah has met our Home Minister
several times and the whole thing cannot
be above doubt or above questions.

So, as I said, the recommendaticn or
the findings of one man Commissicn
appointed by the Government of India
is not to be considered as conclusive has
also becn reported in several newspapers..
I have one magszine with me. This is
the Statesman which was brought out
on the Independence Day this year.
Hcre it was commented by a knowlegcable
author on Netaji’s lilc that Justice Khcsla
Commission and his investigation left
much to be desired. The main reason
why onc should doubt Justice Khosla’s
Report and findings is that Justice Khosla
mainly depended on oral evidence which
was put forward before him. He had every
little documentary evidence to suppett
that theary that Netaji was severly injured
due to the air crash and that he seffered
from severe burns; he was first treated at
the hospital and later on diced in the
hospital at Taipeh. Uptill now, no conclu-
sive evidence, no documentary evidence,
has comne out in this reagrd and those
people who were supposed to be with him,
at the time he was being treat_ed in the
hospi al have not been properly,ider tific d.
Two Japanese doctors were, if I may say
s0, not properly identificd whether they
were the very same people who actually
were supposcd to have treated Netaji. So,
it is also my conviction that this _n(:cds to
be investigated first. I agree with Prof.
Guha when he says that the whole report
of the Khosla Commission which was
accepted by the previous Government
should be scrapped as there is no sufficient
evidence on the basis of which a fresh
investigation should be started,

As I was saying the sentiments associated
with Netaji Subhas Chandra Bose arc
also great. Therefore, the bureaucratic-
way the Government have accepted this.
Report is not going to satisfy a large
number of people living in this country
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Therefore, I join Prof. Guha’s pleading
-that our Party from our side and I also
onally feel very strongly that there
is much to be doubted about Justice
Khosla’s statement. The report which was
accepted should be scrapped. It should
be re-opened and in consultation with
the Members of Parliament a fresh Comm-
jttee of Enquiry should be set-up to investi-
gate the actual causes leading to the death
of Netaji Subhas Chandra Bose.

Further, Sir, after the Khosla Commi-
ssion report had been submitted in 1964
the transfer of power papers have now
been opened and several documents and
letters supposed to have been written
by the then Home Department. Officers of

vthe British Government have come to
light. They throw a new and different
sort of light on the whole mystery which
has not been gone into in depth uptil now.
In t is new and changed circumstances
there is no reason why this government
or for that matter any government should
stand on prestige and not agree to open
the issue, I think and I strongly feel that
this issue should be re-opened imme-
diatley.

Sir, let our efforts not e¢nd with the
circumstances leading to the reported
death of Netaji Subhas Chandra Bose,
Netaji was not only a patriot but a great
thinker who was the first exponent of
scientific socialism in this country. He
had a vision of India which would be free
from exploitation. He did not think of
any utopian way to achieve this end.
He had in his mind positive, scientific
and  socialist approches to this
end. His uncompromising attitude to
Imperialism remains very relevant
today and his thinking about the future
of India, his thinking about the whole
planning process, his thinking about the
domocratic sct-up and his thinking about
the course of development that we have
to follow remain very valid today Sir, it
is very necessary at this stage to go into
depth regarding Netaji’s writing just
asnow we have started reviewing Gandhiji’s
economic thoughts and ideas. In a similar
way we should try and re-open the issue
of Netaji’s thoughts. In this connection
I have only to mention that in the house
where Netaji lived in Calcutta—it is
called Netaji Bhavan—Nctaji Reserach
Bureau is functioning. I had the occasion
to visit that Bureau several times and I
was very happy to see that scholars not
enly from India but also all over the world
evince lot of interest not only in Netaji’s
life but also on his thinking in economic
and social matters. So, the Government
should come forward with all possible
help to this Netaji's Research Burecau

that is functioning at the place wh
this patriot lived. <P where
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Sir, I have also received one letter
from one Shri Karm Singh Bheria. He is
from Kaula Lumpur, Malaysia. He is
one of the surviving members of Netaji’s:
Indian National Army and he has reported
that in Malaysia among a large number
of Indians living there Netaji’s thevphts
arestill discussed and they try to keep
alive not only the thought but the spirit
under which INA, Rani of Jhansi League
gnd Indian Independence League were

orn.

16 hrs,

Shri Karam Chand Bheria reported
that many of the ex-freedom fighters
were living. They are in a very difficult
i.'mancial coqdition and they are not gett-
ing the pension and other amen;ties that
have been extended to freedom fighters
who have been living in this country.
I would also request the hon. Home
Minister to consider application of these
facilities to the Indian National Army
soldiers who arc now living in Malaysia.
In this connection, I may also mention
without going into controversics that, to
my bclief, Mrs. Anita Bose, Netaji’s
daughter is living in the United States,
Recently one of our friends who is a Mem-
ber of Parliament, Shri Subhash Chandra
Bosc Alluri, had occasion to go to the
United States. There he contacted all
the Bengali Associationsin order to meet
Mrs. Anita Bose, who has since married
and is living with her husband in some
place in the United States, Efforts must
be taken by the Indian Embassy in Wa-
shington to locate Netaji’s daughter so
that the daughter of our grcat patiiot
gets some help from the Government,
as thev used to get fiom the Trust set
up in the memory of I.N.A. soldiers. I
again commend what Prof., Guha said
in his very detailed analysis that without
going into controversies, Netaji’s death
has not been properly investigated. There
should not bc any hesitaticn on the Lait
of the Government to sct up a new Com-
mission of Enquiry. Not only that. I also
support Prof. Guha’s proposal in his
Bill which has been brought before the
House for declaring Netaji’s birthday as
a national holiday. I also support Prof.
Guha’s proposal in renaming the Anda-
man & Nicobar Islands as Swaraj and
Shahid Dwecep as they are the first islands
visited by Netaji’s soldiers and the INA.

Sir, last year, I had an occasion to go
to Kohima where a memorial for the
INA soldiers still exists. This memorial
was built by our Government, after
independence., This memorial should be
declared as a national memorial like
the one at the place where Gandhiji
died. So, this memorial in Kohima should
be declared as a national memorial.
With this, I again support strongly the
contention that the whole issue of
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Netaji's disappearance should be reopened.
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When I asked the Meteorological Officer

he wanted to give the official Reports.

But Mr. Khosla immediately said, “No, I

can’t take it . I have my instructions not
to take any notes from the Government.”
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SHRI CHITTA BASU (Barasat) : Mr.
Deputy Speaker, Sir, 1 rise to take part in
the debate with a great sense of reponsibility
and I would also urge upon this august
House to treat this subject with utmost
sense of reverence and solemnity. If
mystery shrouds the disappearance of Neta-
ji from India, the mystery has not yet been
unravelled even though  two  probe
bodies  have already made  the
probe. I refer to Shahnawaz Khan
Committce Report and also the Khosla
Commission’s Report of 1974. Both the
probes have corroborated the same thing.
What they corroborated? They corro-
borated the official statement that Netaji
Subhas Chandra Bose died on the 18th
of August, 1945 in air crash ncar Taiphei.
It was the official report and official infor-
mation of the Government of India. My
endeavour is to stress on the point that both
these probe committecs have mercly rati-
fied and merely corroborated the stand
taken by the then Government regarding
the alleged dcath of Netaji. At this stage,
I only want to give expression to my feel-
ing regarding the probe bodies in one or
two sentences.  As regards the Shahnawaz
Khan Committee Report, I, with your
permission, beg to say that it was a made to
order report to support the statcment of the
Prime Minister of the country in 1952 and
further, it was tailored to suit the political
exigencies of the then powers that be. It
was again made to embody in it an apriori
conclusion supposed to have been drawn up
in South Block. :

SHRI M. RAM GOPAL REDDY : You
are going into party politics.

SHRI CHITTA BASU : This is not the
occasion for it. I shall join issue with you
on other occasions.

So far as the Khosla Commission’s Re-
port is concerned, I, with your permission,
beg to state that it is nothing but a deli-
berate falsehood in print under the cover of
a judicial pronouncement. I again
repeat that it is a delebrate falsehood in
print under the cover of a judicial pro-
nouncement, Had it not been a judicial
body, I think it would not have carried
the wieght as it does today.
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I am not to say anything now regarding
Shahnawaz Khan Committee Report.

So far as the Khosla Commission’s
report is concerned, the whole trouble
is that Government did accept it in thc
House in the year 1976, on 16th January,
in a captive Parliament—while Parliament
enjoyed an extended life and was being
treated as a captive and pliant one. On
that occasion—and for that reason alonc—
was that report adopted by the Govern-
ment, I would urge upon the present
Ministry to take not of that fact also. I say
with all sense of responsibility that the
Khosla Commission’s report should be
rejected, and rejected with all the contempt
that it deserves, I say this because 1 have
got certain arguments—although I do
not have the time to explain them. For
the benefit of the House, I will merely
mention the points on the basis of which
that report has to be rejected lock, stock
and barrel.

One : the Khosla Commission’s report
was not based on any document produced
either before the Shahnawaz Commission
or before the Khosla Commission itself,
to show that at least one plane flew in
the skies of Taihoku on 18th August
1945. Two : All the Japanese evidence,
including that of the alleged Co-passen-
gers and military personnc], is hear-say
evidence on death, or alleged death of
Netaji. Three: No documentary evidence
has been produced to show that the
so-called passengers actually boarded
the alleged ill-fated plane. Four: Even
their identity has not been established
by applying ordinary legal procedures.
Five: None of them knew Netaji Subhash
Chandra Bose from an earlicr period.
Six: The evidence of the Taiwanese on
the plane crash and on the alleged death
of Netaji was merely hear-say evidence.
However, such an evidence is non-sense.
Only the doctors claimed to have seen
Netaji dying, but their evidence is at such
a variance on material particulars and
fundamentals, that the same has no evi-
dentiary value, Therefore, nothing re-
mains to come to a finding that Netaji’s
plane did really crash.

That being the case, my proposition
is that no plane crash, as alleged, did
take place ; and there is no question of
the so-called death of Netaji as a result
of that plane crash ; as alleged. My
second point in this connection 1s 11
regard to the developments which followed
after the 18th August 1945. For Mr.
Shahnawaz or Mr., Khosla, history stopped
at a particular point of time, on the 18th
August 1945; and, therefore, they ended
the whole episode by giving the death
certificate on Netaji Subhash Bose; but
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the dialectics of history set history in
the right perspective and in the right
motion as well. Those people did stop
at the bidding of somebody ; but history
did not stop; and history did not accept
the bidding of anybody, however big
or powerful he or she may be. Therefore,
history continued, and history was made
by Netaji. It is well-known, and it is
also evidentially true, that Netaji had a
well-considered plan to shift his area of
operation at a particular point of time.
This is of very crucial importance, and
unless we take not of this crucial fact,
we shall miss the entire link.

In this connection, I would only like
to mention certain points, namely, the
statements made by Nelle, Shri Shah nawaz
Khan himself, Shri S. A. Iyer, the Minister
of Publicity and Propaganda, Shri E.
Bhaskaran, confidential secretary to
Netaji, Shri Sahay, Terachu and Tada.
I have not enough time to discuss all
their evidence and all the facts given
in the statements, but the statements
made by these persons before the Khosla
Commission prove that Nctaji had a
well-considered plan to shift his area of
opcration. Herc my allegation against
the Khosla Commission is that they were
not willing to pursuc the history in that
particular direction to know why certain
things happened, what happened, what
did take place after the so-called 18th
August 1945 planc crash.

Shri Shahnawaz Khan said that even
as early as 1944 Netaji was trying to contact
the Russians so that the war of liberation
could continue from there. Shri S. A. Iyer
said that it was decided by Netaji Subhas
Chandra Bose that the base of the liberation
struggle should be shifted to Russia.
According to Shri A. N. Sahai, it was
decided to have a territorial committee
with headquarters at Sama and branch
in Tiro, another town in Manchuria,
He claims that an office at Hanoi was
set up with a view to talk with the Chinese
and Russian communists and to meet
Ho-Chi-Minh in this connection. There-
fore, the story does not end there. He
had a well-considered plan to shift his
area of operation, to deal the final blow
to imperialism to free the South East
Asian people from the bondage of imperi-
alism. Here the Khosla Commission con-
veniently forgets to pursue this direction.

16- 34 hrs.

[SHRT M. SATYANARAYANA Rao in
the Chair]

There is another point of vital im-
portance. What did the British Govern-
ment really think about it ? What was
the intention of the British Government
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at that fipe ? I would only mention a
icular ' letter, 'written by Mr. R.
udie, Home Member, dated 23-8-45
—the date is to be particularly noted—
which was five days after the plane
crash.

Netaji is supposed to have died on 8th
August, 1945, but on 23rd August, 1945,
the Home Member writes to Mr. __llcnkins.
If you like, I can lay it on the Table of
the house, as I do not have the time to rcad
the whole of it. He says :

“I have examined your suggestion that
Bose be treated as a ‘war criminal’.
He clearly is not one in the or-
dinary sense of that word. Nor
does he appear to come within the
extended definition which has
now been adopted by the United
Nations. In this connection I
would refer you to the air mail
edition of the Times of August
gth.”

And he encloses a note. In this note he

has given a five-point suggestion with re--
gard to the treatment to be meted out to
Netaji. I am not interested in the sugges-

tion made by the British officials for the

trecatment to be meted out to Netaji. [

am only mentioning the particular date,

which is five days after the so-called death

of Netaji. If you go through the paper,

you will see that he has said :

“leave him where he is and don'’t ask
for his surrender”. What does it mean ?
It clearly means that the British Govern-
ment at that time did not believe that
Netaji had died on 18th August,1945.

Lord Wavell also in a note or in his au-
tobiography says that the so-called plane
crash was nothing but a convenicnt plea
to go underground. This is all on record
in the Cabinet Papers,

Lastly I wish to refer to what the British
Cabinet decided on 25th QOctober, 1945,
1.r, more than two months after the alleged
death of Netaji. It reads as follows :

“India and Burma Committee. I.B.
(45) 6th Meeting. Those present
at this Meeting held at 10 Dow-
ning Street, S.W.I., on 25th
Ortober 1945 at 12 noon were :
Mr. Atlee (in the Chair), Sir
Stafford Cripps. Lord Pethick-
Lawrence, Miss Ellen Wilkinson,
the Earl of Listowel.

‘Also present were : Mr. G.M.
Hall, Mr. A. Henderson Mr. E.A.
Amstrong and M.J.P. Cibson
Secretariat).

. The Committee rurned to a considera-
“10“ of the principles which should govern
the trial and punishment of Indian civilian
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offenders. The following were the prin-
cipal points raised in discussion :—

(1) It was generally agreed that the
only civilian renegade of importance
was Subhas Chandra Bose.”

This was the Cabinet decision of the U.K.,
held on the 25th October, 1945, five months
after the date of the so  called plane crash.

(2) On the question whether Indian
renegades rounded up outside India should
br brought to India for trial.

I do not want to rcad further because
my point has been met. What
I want todrive at home is that the
British Government, Lord Wavell and the
Cabinet of the United Kingdom had no
evidence as late as 25th October, 1945
that Netaji had died on a particular date
in a particular accident. On the other
hand, Wavell's suggestion was that this
plane crash episode might have been used
as a camouflage to go underground.

As I have earlier mentioned that
Netaji bad a well-conceived, well-thought
out plan to shift his area of operation for
the liberation not only of the people of
India but for the liberation of the people
of South East Asiaso that the mankind
might be free from imperialism,
capitalism and totalitarism all over
the world.

In this contest, let us discuss and scrutinise
Khosla Commission's Report. I am
not at all interested what the Khosla Co-
mmission has mentioned about Netaji and
what he has wused about him be-
cause Subhas Chandra Bose is much
bigger and cannot be up graded or con-
demned by any kind of epithets by
a judge, sitting or retired. Therefore,
I am not bthered about the epithets. 1
fear he was working at the instance of
somebody.

Now, there is a changed political situa-
tion. International situation has also un-
dergone vast changes. There have been
alignments and re-alignments ; there has
been friendship and enmity but the
truth must come out. There  has
been vast political  change in  our
country also. In this changed political
situation both within the country and on
the international plane, it would be the
duty of this august House to demand of
the Government at present to scrap the
Khosla Commission’s report, to reopen the
chapter and continue to pursue the clues
which have been given at various points
of time by people at various levels with re-
gard to what ha;:gfncd after 18th A t,
1945 because, I think, the House and the
countrymen are convinced tnal Netayi's
death ‘did not take place on the 18th
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August, 1945. The duty and responsi-
bility lies with the House to continue to
make an enquiry on the basis of these
clues which have been found all over the
world after 18th August, 1945.

I extended my support to the motion
moved by Shri Samar Guha.

Dr. KARAN SINGH (Udhampur) : Mr.
Chairman, Sir, the great movement for
national  regeneration  and  freedom
that took place in India lasted only about
9o years from 1857 to 1947. But in those
00 vears, it threw up a galaxy of great men
and women, probably unique in thes his-
tory of any regeneration movement, free-
dom movement, in the world .

It is interesting for all students of the
Indian national movement to see the very
special role that Bengal played in the
Indian renaissance. There were several
reasons. One is, of course, the fact that
Bengal was the first province to feel the
impact of the British, therefore, it was able
to react earlier, and also because of the
very special qualities of head and heart
of the people who inhabited Bengal.

Pven before the freedom movement as
such started, the so-called Indian renai-
ssance began with the social reform move-
ments. Raja Ram Mohan Roy founded
the Brahmo Samaj. Deven dranath Thakur
founded the Adi-Brahmo Samaj and Keshab
Chandra Sen founded the Brahmo Samaj
of India. The great movement
for social reform began in the heart
of Hinduism. Subsequently, in
Bengal also those two great luminaries of
our spiritual history, Shri Ramakishna
and Swami Vivckananda began their
remarkable partnership which resulted in
a virtual revival and re-interpretation of
religion to mect the challenge of the times
in which they lived.

After the political movement started
with the founding of the Indian National
Congress in 1885 by Mr. A.O. Hume, the
people of Bengal were in the vanguard of
the movement and they produced a num-
ber of very remarkable figures like Bipin
Chandra Pal.

Shri Aurbindo Ghosh, the great prophet
of Indian nationalism, a man whose vision
is still unfolding as history moves onwards ;
C.R. Das, the great jurist and lawyer.
And one of the most remarkable of these
personalitics was Netaji Subhas Chandra
Bose. Therc was Rabindranath Tagore
in the field of letters; Acharya Profulla Ray,
a scientist ; S.C. Bose and many others.
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I can also mention a number of great people
outside the ficld of social reform and re-
ligion. In every sphere of activity, Ben- _
gal has produced great people.

I belong to the post-Independence ge-
neration of Indians, a generation which did
no have the fortune of paricipating in the
frcedom struggle because we  were too
young and we were at school when the
freedom struggle finally reached its great
culmination in 1947. Kven as a school
boy, I recall there were two figures on the
Indian political scene who very specially
caught and fired our youthful imagination,
Jawaharlal Nchru and Netaji — Subhas
Chandra Bose, As far back as I can re-
member, these were the two figures who
were associated in our minds with the
dynamism, the patriotism, the glowing
power and the vigour behind the struggle
of the freedom movement, Although we
did not have the opportunity to parti-
cipate in that great cvent, none-the-less,
we were able at second-hand to get some
feel of the situation that developed at that
time,

I must say that Netaji’s lifc has been a
remarkable epic in patriotism. His glow-
ing commitment to the freedom struggle
of the country, his magnificent obsession
with the fight against all discrimination
and all colonial rule, his courage in the
face of tremendous odds, is something
which marks Netaji out as a very remark-
able and extra-ordinary  personality.
There are many people in this House who
have greater knowledge about his life, =
But from what I have scen and read, his
life is replets with a number of dramatic .
episodes. It is not a normal life ; it is
not a life of a normal person who starts
and who carrics on in a single way.
There are sudden developments. There
are dramatic disappcarances. There arc
astounding hair-breadth escapades. His
whole life reads like some kind of an cxtra-
ordinary combination of the Scarlet Pim-
pernel and James Bond, a person who was
disappcaring and appearing again.if
we try to cnter the mind of the person, he
was overwhelmed by one single emotion,
one single desire, one single commitment,
and that was to make India free, and
whatever means were at his disposal, he
was prepared to use them, and he did usc
them in order to further the cause of
Indian freedom to which he was totally
absolutely, committed. Specialiy the
last chapter of his life, from his dramati¢
disappearance from Calcutta in December
1941 to the reported or presumed of
supposed plane-crash in 1945. Now,
what happened after the plane-crash has
been a subject of intense and highly
emotional controversy.
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Imihcdiately after freedom,  stories
began circulating that Netaji was still
alive. I remember, my mother was
living in Kangra in Himachal Pradesh
and this was some where in the mid-fiftics
and I got a letter from her to say that
there was something very important that
she wanted to tell me. When I went
next, she said that some message had rea-
ched her that Netaji Subash Chandra
Bose was still alive and was somewhere in
that area. I am not saying that that
was an authenticated thing. I am sim-
ply saying that these reports with regard
to Netajj's survival, with regard to the
fact that he was somewhere, for some rca-
son, in the hiding, began 1o circulate al-
most immediately after independence, and
subsequently they have, with passage of
time, not shown any sign of diminishing.
In fact, these storics are still continuing to
circulate.

Both the Commissions that have been
set up in 1956 the three-man Committee
headed by Shri Shashnawaz Khan, and
in 1970 the G.D. Khosla Commission—
concluded, the first one by a_majority, that
Netaji had been killed in the plane-crash.
But, evidently, a large number of pcople
are not convinced. I was herc in the last
Session—the hon, Home Minister was also
present—when my good friend  Prof.
Samar Guha, with all the ability, emotion
and dedication of which he is capable,
built up before us a very interesting hy-
pothesis to disprove the G.1). Khosla
Commission’s report. 1 do not intend
to go into all the various dectails that he
mentioned—the contradictions, the strange
events, the fact that his body was not
identified, the fact that no photograph
was taken, the fact that those doctors
who were there were never examined,
and so on. But he built up a very in-
teresting hypothesis. I remember having
listened to him, and if one had an open
mind, I must say, one could notfail to be
mmpressed by Prof. Samar Guhal’s argu-
ments ; one may or may not be convinced
because this is an issue upon which
conviction really is virtually impossible.
The best way, of course, to disprove the
Khosla  Commission’s report would be
that happy day when Netaji in fact appears
because if Netaji  appears, thc report
automatically stands scrapped, stands dis-
carded, But until that welcome day
comes, it will remain a matter of specu-
lation. A lot of people ask : ‘Where is
Netaji ? Why has he not put an appearance

he is alive ? It is a good question.
Certainly he must be growing older, al-
though, I understand even today he would
be one year younger than our hon. Prime
Minister. S:o we really cannot write off
the matter simply by saying that he would
be too old. If'the Prime Minister is

carrying on his work with great vigour
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and ability, there is no reason why Netaji,
who is one year younger than him, should
not be in full possession of his faculties
and should not be able, still, if he is alive,
to make some major contribution. Of
course, the question will be asked : ‘If
he is alive, why has he not put in his app-
earance ? It is a question to which no
satisfactory answer has been given. But
I would appeal to the hon. Home hsinister
and say that, as a result of some earlier
documents and as a result of some new
documents which Prof. Sarma Guha
brought to our notice, particularly the
Transfer of Power documents which he
quoted, there is a large section of our
countrymen who are still not convinced
that Netaji has passed away. Therefore,
if there is a demand that there should
be yet another enquiry, I for one,
would welcome it. But I will not say
‘scrap this’ or ‘scrap that’. It is not a
quesion of scrapping any report. Khosla’s
report is there and, whether you accept
it or not, any new Enquiry Commission
appointed will have to take into account
what Khosla has said. It is not a question
of scrapping a report : itisa question of
making a further enquiry in the light of
such documents as may be produced and
such inconsistencies and contradictions
in Khosla’s report as may he proved to the
satisfaction of who cver is making the
cnquiry.

So, both in keeping with the sentiments
of a large scction of our people and also
in keeping with the fact that a case has
been madc out for a new enquiry. We
from this side of the louse, would wel-
come it. If thc Hon, Home Minister
would sct up another lommission it
would be welcome, 1 am sure, to all sec-
tions of the House. Let us see if any
further information comes to light. But
I am afraid this will have o be the last
Commission because we cannot go on
ad infinitum appointing Commission after
Commission. As  Chaudhuriji is well
versed in setting up Commissions, if he
sets up another Commission on this, we
will welcome it.

But whether Netaji is alive physically
or not is a matter, quite frankly, which
is open to doubt. We cannot conclude
that he is alive and we cannot conclude
that he is dead. In the absence of any
definitive  finding, we cannot coclude
cither way, Thercfore, for a man who
has spent his entire life in the service of
our nation and whose whole days and
nights were filled with only one dream,
we as a nation can do this much for his
memory and appoint a third Commission,
It is also said that if something is done
three times, it puts the seal of authority
to it, as it were : so let us have a third
Commission. But whether he is alive or
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not, he will always live in the hearts of
this grateful country. As long as India
survives and as long as the call ‘Jai Hind®
survives, so long will Netaji's memory
survive in this country. Ultimately, phy-
sical mortality is not the question. All
human-beings have to go one day. As the

Isho-Upanishad says : ¥TRT-GH !I‘{}Tl{
Ultimately, the body has} to wvanish
into dust. How-socver long we survive we
have to move, one day or the other, to-
wards spiritual rest, So, it is not a question
of physical mortality : it is a question of
immortality of the spirit and the ideals for
which this nation stood and stands today—
and Netaji embodied them in an [extraor-
dinary manner. I would therefore strongly
urge upon the Home Minister to appoint
yet another Enquiry Commission.

SHR1 TRIDIB CHAUDHUR}
Behrampur  Sir. I don’t think that,
after the unanimous demand from
all sides of the Housc in  support of

Prof. Samar Guha's motionfor the
appointment of a new Commission to
go 1ato the question of disappearance of
Netaji, I am called upon to make a very
long speech. I merely rise to lend my
support (for what it is worth) to the power-
ful plea already made with a wealth of
documents and materials by Prof. Guha
in the last session in this House. And
that has been more or less repcated and
reiterated, as I have just said, by all sec-
tions of the House. The demand isnearly
unanimous that a new Commission to go
into the question should be appointed.

17 hrs.

Now, there is also not only the demand
of this House, I might inform the House
that in the West Bengal Assembly after
the new left front Government came to
power there also was a unanimous de-
mand made and a non-official resolution
passed for the scrapping of the Khosla
Commission report and fsor the appoint-
ment of a new commission of inquiry.

Apart from the criticisms that have been
made of the way that Mr, Justice Khosla
went about with this inquiry, new facts and
documents have come out as just men-
tioned by Dr. Karan Singh and also re-
ferred to extensively by Prof. Samar Guha
in the course of the publication of the
Transfer of Power papers. Now, the
coverage of Mr. Justice Khosla’s investi.
gation was extrenely limited. Apart from
whatever bias or prejudice he might have
had, it was clear that he could not have
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taken into account the facts revealed by
these documents and I think no commis-
sion, either the Shah Nawas Committee
or the Khosla Commission, had ever made
any inquiry with the consent of the British
Government in the British War Archieves
of those times somce of which have just
come out in the course of the publication
of the Transfer of Power papers.

Secondly, the facts and materials in
possession of the Taiwan Government
have ncver been examined on the plea
that we do not have any diplomatic rela-
tions with the Taiwan Government but
the fact is that there is a government, de
facto and the Commission had been there,
Prof. Samar Guha and other investigators
had been therec and even before that, a
tcam of 5 MPs had been there but the
documents and facts in possession of the
Taiwan Government with regard to the
so-called air crash of 29rd August 1945
and their findings have never been
taken into consideration.  So, I see no
reason whyv there could not be another
investigation by a Commission, not onc
man Commission but at least three man
Commission mav be a Member of
Parliament may be associated with that
and the whole question of the alleged death
of Netaji in the plane crash of 23rd August
should be investigated and this question
should he set at rest once for all. This
we owr as a nation to ourselves and to the
memory of the geat patriot and  great
revolutionary as a result of whese efforts
we enjoy the freedom that we have to-day.
So, 1 think, in view of the unanimous de-
mand from all sides of the Housc there
should be no objection on the part of the
Government to appoint  a fresh investi-
gation commission and 1 hope the Govern-
ment would accept the demand.

PROF. DILIP CHAKRAVARTY Cal-

cutta South) : I thank you for offcring me
an opportunity to participate in this de-
bate.

I join my colleagues on different sides
of this House in demanding a fresh en-
quiry on the disappearance of Netaji
Subhas Chandra Bose. I have just now
listened with rapt attention to the wonder-
ful sprech delivered by Dr. Karan Singh
relating to the background of the free-
dom movement and the role  of Netaji
Subhas Chandra Bose in that suvggle.

Sir, it was Prof. Samar Guha’s seli-
dctermination and self-dedication to the
cause which made it possible for him 1o
deliver his long speech for 1 hr, and 45
minutes on the last occasion intimating
the incongruities in the Khosla Commis-
sion and also pointing out before this
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Housé that the Khosla Commission,
though it was pressed upon at formosa
to collect certain documents from the
Formosa Government refused to do that.
Just an hour before another hon. member
pointed out that Justice Khosla said that
he was already under instructions from
the then Gorvernment of India not to have
any documents, not to have any cvidence
from the Government of Formosa. As
has just now be:n pointed out by our
respected colleague Shri Tridip Chaudhuri
there is a de facts Government continuing
in Formosa. If Mr. Justice Khosla
decided not to have documents which may
have some importance, why was it ne-
cessary for him to go there to undertake
shopping free as was told by Prof. Samar
Guha last time.

I was reading with a .little bit of re-
n-wrd curiosity the Report of the Khosla
Commisssion. I would draw thc attention
of this House to the Notification of 11th
July, 1970. The relevant portion is—

“The Commission shall cnquire into
all the facts and circumstances
relating to the disappearance of
Netaji Subhash Chandra Bose in
1945 and thesubsequent develop-
meats connected therewith and
make its report to the Central
Government.”

This is the most relevant part which you
may describe as ‘Terms of Reference’ for
the Khosla Commission.

If you comparc this with the Findings,
you would reach the inevitable conclu-
sion that Mr. Justice Khosla had a one-
track mind and had the intention to prove
something which was clearly beyond the
scope of the Commission itsclf.

I would like to draw the attention of you,
Sir, and the attention of the House to
one point. Here we have got Findings
Nos, 19 to 25. I consider them to be com-
pletely irrelevant. These were not at all
related to the case regarding disappearance
of Netaji and th¢ se-called plane crash
stq:iy and all tha Mr. Justice Khosla
said :

“The Japanets ccked upon him”
—meaning, Netaji Subhas
Chandra Bose—

“not as an equal at all, but, as a
person, whom they could use for
their own ends.”

Was it very relevant ? Were we  very
much concerned about it ? Do we not
know what were the relations ? Do we
weed o have something from Mr. Justice
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Khosla to know all these things ? I

question, Sir,

Then, I come to Finding No. 22.
It says:

“All documents called for have been
supplied and the delay in mak-
ing some files and documents
available cannot be construed as
placing obstacle in the progress
of the inquiry.”

Interestingly, Sir, in page 113, Mr. Justice
Khosla himself admits that at least one
file could not be supplied by the Govern-
ment of India. Who can deny that that
one file might have contained the most
relevant information pertaining to the
issue ?

SHRY SAMAR GUHA : More than 35
special files which were specially maintain-
ed by the Confidereatial Secretary of
Pandit Jawaharlal Nehru were reported
by the Government to the Khosla Com-
mission to have either been “destroyed
or missing” and all thosc files contained
information about the enquiry regarding
Netaji. Those files could not be sup-
plied to the Commission. What more
do you want of that ? I have got a
rivlholc list and the numbers of those

es.

PROF DILIP CHAKRAVARTY : This
is a statement of a dedicated and venerable
Member of the House. He continued to
chase the Commission but unsuccess-
fully. Mr. Justice Khosla could not get
all the possible evidence, all the records
and files needed. It is now the respon-
sibility of all sections of the House to call
for a fresh inquiry into the matter. I am
one of those who do not believe in the
plane-crash story. I now recall my meet-
ing with Justice Radha Binod Pal, a Mem-
ber of the War-Crimes Tribunal at Tokyo.
I had three sittings with him as carly as
1950. Justice Pal had an inquiring mind,
He enquired into these incidents. He
was of the definite conclusion that ‘there
was no plane crash, — atleast, not on
that day.’

At least it was not on that date as
already mentioned by Prof. Guha. But,
what has been referred just now by my
young friend and colleague, Shri Saugata
Roy is one sentence which he read out
from Chapter VIII. Khosla Commission
Report has something in praise for Prof.
Guha but, the subsequent lines should not
be quoted because Justice Khosla was not
writing these lines out of regard for Prof.
Guha but that is a sense of disgust. He
wanted to say that Prof. Guha, by using
good phrase 1n his favour, was a person
not to be taken seriously.
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Now, in his findings, he exceeds the
notification of the terms of reference and
volunteers a statement about the  first
Committee in para 21—the personnel of
the Committee appointed by Nehru
Government to inquire into Bosc’s  dis-
appearance as an ample evidence of his
bona fides. What sort of bona fides is it ?
I am not one of those who would, in season
and out of season, show respect to any-
body of the Nehru family.  Yes, the
relationship between  Nehru and Bose
was very endearing. This, T am pre-
pared to accept. And Nehruji was so
anxious to find out the truth. But, he
could not find time to sct up the first
Commission, Shahnawaz Khan Commission
before 1956. And it required Justice
Khosta to offcr a certificate of good conduct
and honesty and of good faith to Nehru
and also to Indiraji. All these para-
graphs from 19 to 25 bear testimony to
all these things. There is a Bengali

saying :
“Thakur Ghare Ke—
Ami kala Khai na”

Who is there inside the room of the
the Diety.

Promptly came the answer—I am not
consuming plantains. This is the literal
translation of the saying. Naturally, it
is something in the nature of Mr. Justice
Khosla to volunteer certain things in the
course of the findings in the Commission
Report which is not required or which is
not at all necessary.

This is the reason why it creates an
additional suspicion in the minds of the
readers of this Commission Report and
that makes me to demand and to join with
other Members to demand a fresh inquiry
and a fresh looking into the problem.

With these words, I conclude.

it e Ara forardt : (Ararenier)
gamfy Y, A Tga @A |
AT oY guTT IR A FY g gHIAT ¥
g e fmawham gl fe
oA, D TRy g
st wrgAarT @i A #t sy a@r-
T AFRA FF A gH@T, WK
oF @y TEmd aw gl e
TOF  GEAT g9 | T 9ge
#r foe favawis & Al ?
afz § ¥@an ? sRafRad @
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AT g fF fer Y o om
farmm & amr i § 1 qfeww
g QA R fF A ENE EF gw
gz & fet #Y o e 2 A,
w3 dgwa W @ F, W der
gATR g el 1 g & fF gwey AN
PHRE W AT FF & M I &
FMi q g, dfFw @w | gAAr
T 1 Uk fPEese 9rmE @
g A ud fyaese  Oe
TAF FIWTZET & 1 AN oW F
Wwaferer & ak ¥ W faw
g, IT 9T FE FEARET T g e,
T T F oA A% T T
3 UTE TG SH ¥ T
qAaT & | @EEl g #Y -
M F@ ® foeit fF S wx
TRISE g Sa W gWIY W a
vy gE fr A0 woer fond
F @y &g IGA ! WAF g
feq@fsmret  AqT S & graey ¥ IR
frar 1 & wafaw fow fa,
Fal “dF = & gH ATE IR
feg fear 1w R fFsaw
foam fFa aww 1 @ 91 &R
ag FT  FCT AT F | @rEr
qEd 99 AFT F Iy AR AR
fewr gt 9w w9 AT o fegwma
Y FIAET & f9° S w0 #¥ JTTE
W A @ T, IR W
T gumERE a1 F &9 gu
g ar 7€ 1 WA argr o 1920
¥ gy @rr FA BITHT TN
* gamg  Wawe # afwfaa gu
IMF A I AT wE F AR
weaTIg gel faar mar, W\ gw &
N §w 99 faar mar 1 femEy
1928 ¥ FEwar ww  gE A
MT qg 9T AT FERIET B
FARfaAI &) SHAATITRITE
gr ¥ wa w1 Wy fAem wrd
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dqr oW Y 3w v faw ¥ fegme
# ey & g ? ag @ aquiA
FT FF AT TE [T AEAE |
AT § AT AT FT FTOF FEAT 7 H
gd & fioF  feaw Faww e
ag Ta4 7gM 4 {5 3¢ gArd ardw
# IE@ TG & 1 Iy wwloma
FIOET AT WA AR A W SATAET
g I gAY FY TAAHZ wTE Efear
i SEr

g aa @ g & 9% & Fya|
g HA AT 931 9T | FE FAA
F WAy ¥, M gux fagrat w1 393
¥ wF IF FUgAg faem, &
Ig FAW q AT gAY | AfFA
g AT AT AT & ) WA
F—-FAT  TAH {Al, FAT T HaAL,
FT A WIT w7 W ANT, @I -
A fagrait & fqr owd a9 § wew
aar o & | gEfau ag W@ w’r
a1 g g fF R @@ ¥ gEw
gm ¥ frr wfe @ o wfsw
g7 Aged FA QIAEAT )

frgga R oy, @13 AT AR
FIX W a7 A9HE I A W7 q€© @
ft fiF agar & AT FY 7
W M@ FHWA F J9 A gW, ar
oY arii  F wAre 9T WAe 39
& faais SeAwE S &9 FemET S
aFar  9r |

W HWT Mg AT #) iR
VI faars 3w fear gwr R,
AfFT q@ TH A A W F AEE
WE & Ak sedafimR &
SN oF frame foelt @ ‘A Eq
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st mfoet ag f{wt - g7 w7
Fg @A & W aifaw g &
f& o 97 % foiE dag & ga9
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W@ AW A 91, a I9 § 9@

& e uw fagw fae), Wi
I § grr o #1 a w1 fas
fear, foga ag feara sarar fas
a% | 78 fFaAr gawwmEer
gqT #T JgiA qifwaTHe ¥ §™
o far s gaqr age | grar o

TElA 7 "Al FTI@AT ARy
for T 39 % faie favaaa & ar =Y,
wRoAg g d fer oqg d g
arfgal J fom aml &1 Ioow far @,
T o sl Y aww oI FT
oA "eleg frar @, o) W
gu afz ag @waa § 5 @raar aea ¥
qod T & q19 wfezw g v @,
ot 37 #1 foad § gfent & @ &
T agmwa gfF W@ ar d
TARETEd ® #YE qiar gWr 9TiEe )
SY 7T GAEETEd FAEE 33, 99
¥ 37 Wifor @€ g
g A 9 fore @ e s
FEeq & F® AT ¥ HEed 8,
ST AW T A e far o A
St qer X R o g i ar wf
fix sreHE fag @1 @A ET 99 R
Wt ¥ | few qar wrEt AT nfed
S fredt a7 TR AE | WA
ZAR FATTE oY, FT q@ F WY Y
ot og ques § v qan R g ar v
75 F@ S Fifts feT IR
faqmr ST qTE WM W1 & /T
W F SEr A aq | swlAe $
frger @ fory @y wow W & 5
fr2 & ar 7Y, gTag WA AL AT A,
Wt FrEAfaE  qew FTOQT ST AR W
wredt w9 & fag fagaa g anfee)
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g uy & 3 oAy fF & qrgare
M TN FIA HIT 7 aT5qE § 5
qrr A [ ww fF oy wEe A
19457 AF g1, 1944F g
I A omEEr A &Y S
hFEy agr F AN 2 aET ¥ 7 T} o
AT W A ? TAAT IWT @ FL &
AN H AR g A A A
I TE@ [ A 7 ghl a3 #:}

gAEl @ 47, FE AG ava 4 fF
e ar w1 ? ogg o eafm am
s § fwaar o far €@
@ o fEmraw w@ AE W ?
affr g d@rawa & & W
AT FaPH awa g F
HEH  FT ATE T I 31 Ay wfAg
LR U S CRT R I I G R R
¥, T AT HIATET FY AT F JAY
qIfF SATFfeamm e &
e AT Ty AR 9g  qifeId
¥ AT FC dC AU A7 F ogEAT B
AT S 1 W) fewm I AT & aE
qA T @, I AT wAw w/
ATH AF TT g1 HI FARE HT JATAT ALY
TR g B awmaw ffwm A
fFAM T FT ST A g %3 & 51
R g F0, F|/FT | WR TG
WHaea g o saar
™ @ @Er gAY ag
Fgar fF = 9T a6 B W@ A T
M qER @A T WY T
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wek frmm & @Y oW ¥ W
WA FEWA T Fg FF  Ffaee
garad shAg sfac @ oF
O A & F fog fage
FX A

SHRI NARENDRA P. NATHWANI
(Junagadh) : Mr. Chairman, Sir, I rise to
support the hon. Members from both sides
of the House who have demanded a fresh
enquiry, a further investigation into the cir-
cumstances leading to the disappearance of
Netaji. As an ex-judge,I  do not easily
persuade myself to comment or to criticise,
and that too rather severely the actions,
doings or reports of another ex-judge, but
1 am constrained to do so in this case.

Professor Guha referred to several facts
and circumstances in his elaborte
wellargued speech. He assailed
the main finding mainly on two
grounds. He pointed out various draw-
backs, particularly various sources of infor-
mation which were at the disposal of the
learned judge and the failure of  Justice
Khosla to tap those sources of information
That is one aspect. I shall refer to or
or two illustrations, onc or two instances b
way of illustration to show how the report
could not carry any conviction and we
cannot be asked to  accept its  finding:
But before I take up these pieces of evidence
referred to by Prof Guha. I may say that
there is this handicap that Justice Khosla
is not available here to refute the allega-
tions made by Prof Guha. But this House
is scized of the matter. Since 3rd of August
it is discussing this report and he is, reason
ably speaking, bound to come to know
of the serious charges levelled against him
by Prof Guha in this august Housc, against
the manner in which he conducted the
enquiry. And certainly he knows that it
is open to him to rcfute those aleegations
cither by going to the Press or by writing
to the Speaker or by drawing the attention
of the Home Minister saying that the va-
rious allegations made there were untrue.
I do not know till now whether he did any
of these things (Interriptions) . It seems
he has done nothing of that sort.

Let us take this information about 45
documents. Those  documents  are
missing; these files were kept by Pandt ji
himself. Panditji himself was in doubt
and that is amply demonstrated by Prof.
Guha's reference to the letter  which
he wrote just a month prior to his death.
In that letter he has emphasised the
desirability of finalising the question of
Netaji's death. It shows the importance ot
weight to be attached to the matter of files.
Justice Khosla was told that those files
were either missing or lost and he accepted it

Inspite of that Prof. Guha goaded him to
examine who was in charge of those files,
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Naw if they were missing why he did not
try to find them out; why they could not be
traced? He did nothing If some
papers  were lost or destroyed, why did he
not enquire and find out whether copies
could be available or not.

Again there is reference to urther files
containing some secret report of the British
and American services. Look at his volume
of evidence and how Mr. Justice Khosla
dealt with it. I do not know whether it
was deliberate but it was a failure and it
appears to be deliberate. Because an ex-
judge of his eminence could have easily seen
the impact and weight which those docu-
ments could have carried; he ignored them;
he discarded them.

He goes to that p'ace, no doubt, to the
scenc where it—aircrash—is alleged to have
taken place; he goes to a foreign country,
What does he do there? He says: my
instructions do not permit me to contact
cither the government or any non-official
organisation. What did he do? It has
been pointed out that there was exchange
of correspondence between the then Prime
Minister and Chiang Kei Shek and there
was investigation instituted by the Taiwan
government. Even when Mr. Guha tried
to drw his attention to the weather reports
and other material which were available
with the meteorological officers, he said :
“my instructions do not permit me to do so”’.

In fairness, heshould have at least
weitten in his report that he was given such
instructions What I am trying to point
out is this, it is not a question of scrapping
the report, but scrapping the finding which
has been made. In fact, whether such a
thing—accident—happened there or not is
not material for evaluating the report,
but whether having regard to the way and
the manner in which he conducted thc en-
quiry, whether his finding could be accep-
ted—that is material. It is worthless and
rubbish. I submit this to you with respect.

There are cogent circumstances, facts
which have been brought out by Prof.
Guha, which show that this finding is
vitiated. Apart from that, his demand is
reinforced by further consideration viz-
afterwards important documents have come
to light. Reference has been made to the
volume 6 of <Transfer of Power,” to the
note prepared by the then Home Minister
and how the mighty British Government
also at the material time felt with the help
of reports, intelligence reports—secret
reports of at least three teams of workers—
of officers—that it was doubtful whether
this version that is now sought out was
correct or not. Therefore, there is no
doubt whatsover that this report has no
value. One can easily ignore it and one
can treaf it as rubbish so far as the finding is
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concerned. With these words, I support
the demand made by Members for ar}g;h
enquiry.

. SHRIS. K. SARKAR : On a point of .
information, I went to Taiwan in the
year 1975 during the month of December.

I was a guest of the Government there. I
asked the Vice-Minister of Foreign Affairs
about this and he in his reply told «if your
dGo\iern.n;::n;l requests, we will offici

cal with the matter and suppl

information’. | PPIY necemary

SHRI BEDABRATA BARUA
(Kaliabor) :  Mr. Chairman, Sir
it is good that this Housé
has sit apart a few hours of its time to dis-
cuss the matter concerning a great fi
of India during this cgntugy. Ngr;j?
had been not only a political leader, but
he was aleader both in the field of action as
well as in the field of thought, He was
revolutionary, who was the type whowould
not confine his revolution to a table-talk
but onc who was prepared to go to any
extreme at the risk of everything, including
his life to fulfil his ideals. This greatson
was branded by his encmies, mainly the
imperialists and  others, ideology
was  questioned. But he has
survived very much in the minds of the
people of India. He was branded a facist,
puppet and so many other things. But
the people knew and had never in the
conviction that Netaji was one of the
fundamental revolutionists so far as free-
dom struggle is concerned and what he
wanted to do. History will ultimately
giveits verdict as to whether it would have
been hetter for us to go to arevolution of
the type he professed, which unfortunately
he couldnot carry out. History will cer-
tainly remember the great contribution
that he made to the freedom struggle
and in the final surrender of power by the
British to India. Now, this matter about
fresh enquiry has been raised before the
House several times angd it is almost the
unanimous opinion of the House that a
fresh enquiry should be ordered. There
arc certain loose ends in the Report, even
if we give credit to Mr  Justice Khosla
for what he said, which I personally would
not like to give. But this matter has to be
reviewed and gone into again in  the
interest of finding out the facts, the truth
about one of the greatest sons  of India.
When  Prof. Guha raised this matter on
the floor of this House, Mr. Chavan was
Home Minister. Ultimately, we sat up-
stairs in a committee room and we discuss-
ed this matter. Irrespective of party affilia-
tion. we all agreed that therc should be
an enquiry into this, Thatis howin 1970
this Khosla Commission was appointed.
The report came in 1974. This report has
obviously not satisfied many members,
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I would not like to go into details, which
many members have given. Prof. Guha has
collected an enormous amount of evidence
on his own and I think there is a good case
for going into this evidence and finding
out if this could lead to certain discoveries.
Netaji being dead or alive is very important
for us because he was a great national
leader. If he is dead, we should be in a
position to say finally that he is no more
and do something in a great way to
keep his memory, which we have not ‘been
able to do. In fact, the very argument
that we do not know whether he is dead or
alivecould be a very good alibi for not
erccting a suitable memorial for this great
son of India. So, ithasto be finally settl-
ed. Even if the plane crash theory proves
to be misleading, even then there could be
a proposition that he may not be any

longer alive. Itisa bit difficult to believe
that any body would be keeping him in
prison for 32 years and not doing away
with him and not letting the world know
about it. I do not think such a proposi-
tion could be substantiated. Ifany body was
interested in keeping him in prison for g2
years, he should have had a vested interest
in doing away with him. Therefore, all of
us fromallsides of the House are interested
in finding out the real facts about his
disappearance. This has to be found out
and the whole nation must agree to abide
by the finding. We must put him on a
high pedestal as one of the national leaders
alongwith Gandhiji and Nehru, If there
has to be afresh enquiry, itshould beheld
asearly aspossible. Alreadysomany ycars
have passed. People who would be able to
give evidence most of them at least—
would have passed away and itisno longer
possible to depend on any sort of personal
evidence. Even if the Japanese doctor or
others who treated him were alive, they
might not know whom they were treating.
Therefore, this has to be decided entirely
on documentary evidence. These docu-
ments should be traceable, and I think the
Government of India should be in a
position to request those governments to
help,i n this. India’s relations are not
had with any of those Governments, At
least the present government’s relation is
certainly not bad; itis much better than
the previous government’s relations with
those governments. So, the present
Government should be able to approach
these governments through diplomatic chan-
nels and ask them specific questions apart
from the enquiry about these things and
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get confirmed from them as to whether
those documents are available and if
they are available, whether they are
prepared to give them to have an inquiry
conducted by the Government of India.
I hope the Home Minister will look
into all these matters and declare here
and now that a fresh Commission of
Inquiry will be instituted to go into
all the facts and all the points and all
the documents that have been referred
to. The Government should be able to
get all those points verified and placed
before the country the actual facts about
the disappearance of Netaji whose memory
if he is dead, or about reverence for whom
no one could differ in spite of the differences
that were raised at that point of time is
cherished, he being one of the greatest
leaders in our national life. The least
that the Government could dois to accept
the unanimous opinion of the House
for a fresh inquiry into the disappearance
of Netaji Subhas Chandra Bose.

PROF. P. G. MAVALANKAR (Gan-
dhinagar) : Mr. Chairman, Sir, I must
be honest at the outset and say that this
discussion which my friend, Prof. Samar
Guha. has sought to raise may perhaps
sound in more than one sense somewhat
odd and peculiar, but more than that
I think this discussion is poignant and
also perturbing—poignant because of the
fact that a great son of India. his life
and record of his bravery, and his mission
have been dealt with in such a clumsy
and strange manner by the Government
of India of the past, and perturbing
because we are dealing with a sacred
individual and a sacred living institution,
I would say, in a manner which does
not do any good to either those who were
before us and those who are now in eharge
of the Government.

The discussion began on August 3,
and is now continuing today. The
main achievement, if I put it that way,
of my good friend, Shri Samar Guha,
and his dedicated and unending endea-
vours are indeed commendable. The
question is : Why all this discussion
and why all this demand for a fresh
inquiry ? I agree with many of my
friends—perhaps my dear friend, Prof.
Samar Guha may not agree with this
particular point, but 1 agree with many
friends that the important thing is not
to find out whether Netaji Bose as 2 human
person in body is alive or not, although
it is important.

SHRI SAMAR GUHA : I have never
said it. }

PROF. P. G. MAVALANKAR : But
the important thing is that the person
of Netaji’s eminence ought not to be
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treatetl tin the. way the Government
through so-called fact finding missions
and the so-called judicial inquiry co-
mmissions is going about. That is the
point of issue and equally or perhaps
more important is yet another aspect.
I mention it because some people may
argue and some people have argued out-
side this august House, as to why should
the Parliament of India discuss again
and again this matter ; is it not 'a kind of
a dead issue ? Some argue. But it can
never be a dead issue. Finding out the
truth can never be a dead issue, especially
if the Government has chosen the motto:
Satyameva Jayate. Therefore, it is never
too late to inquire afresh and find out
the truth. I may go one step further.
I am glad the hon. Home Minister has
com> back to the House to listen
to this particular aspect which I want
to emphasise. The more important thing
is not whether Netaji Subhas Chandra
Bose is alive or not, but it is to tell the
world that Justice Khosla and his judicial
excrcises have been far from judicial’
and satisfactory. Those cxercises have
not been in conformity with the highest
rinciples of justice involved. And, there-
ore, the lcast that this Janata Government
can do in this changed atinosphere is
to let the world know that whatever
else may be there, this air tragedy story
of August 18, 1945 is a complete non-sense,
isa totallie and is a fiction which nobody
in his common-sense will ever believe,
unless he wanted it to or was told to.
believe it. Let us  end this business of
make-belicves. Who is Mr, Justice Khosla
who is making us believe certain things
which are contrary to any aspect of law,
.]_UdiCiar\' or common-sense or  troth-find-
ing ? That is my point.

One hon. Member said that we should
scrap Mr. Khosla's report. The very
fact that Parliament is discussing it
at such a length is ample evidence to

ow with what attention and treatment
this House looks at Mr. Khosla’s report,
or enquiries. We don’t want this make-

lieve business ; and the tragedy is
that if the mystery of Netaji’s disappearance
was great, the mystery of the Khosla
report is greater. I do not know how
and In what manner he came to the
%onclusnon to which he came ; viz. that
Subhas Bose died in that mysterious
accident on 18th August, 1945.

Mr. Chitta Basu referred to Lord
:’:;erell& the Viceroy of India during
The gop. I bought that book last year.
j tlt.l:'. of that book is “A Viceroy's
ournal”, edited by Penderel Moon. I
was reading that book for a variety of
reasons, including this reason: I was
g-tchms the proceedings of this House

1945-46 until the time when Lord
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Mountbatten came into the scene, and
studied how Lord Wavell as Viceroy
behaved, what he did and did not do.
On page 164 of that book, Wavell’s
entry of August 24, 1945, couple of
days after the supposed tragedy of August
18, 1945. In that entry, Wavell writes—
and I quote :

“I wonder if the Japanese announce-
ment of Subhas Chandra Bose's
death an air-crash is true. I suspect
it very much, it is just what would
be given out if he meant to go
underground.”

Wavell, we knew very well, was an astute
politician, and one of the last imperialists
who governed here as a Viceroy ; and
he was not prepared to believe that
story. How could the later government
and Mr. Justice Khosla believe it, without
proper and complete cvidence ? Therefore,
I feel that the Khosla report ought to
be given the place it deserves. I will
not use more words, and describe where
it should go.

Now, Sir, although I was very young,—
as my friend from the DMK and also Dr.
Karan Singh said —at that time, i.e. young
enough not to go to jail, I was not young
enough not to sec those days. Way back
in 1938, in the Haripura Congress,
much against the wishes of Mahatma
Gandhi, Netaji was eclected Congress
President ; and ultimately Gandhiji paid
him a compliment and said that he was
a prince among patriots. I remember, as
a young boy going in 1938 to the Haripura
Congress held in Gujarat and seeing
Subhas Bose at close quarters repeatedly
and hearing him deliver the historic
address as the President of the Indian
National Congress. I also saw him being
taken in procession with several bullock-
carts, which was the tradition and order
of the day for the Congress President’s
popular reception in those days. How
very dearly, how very respectiully, almost
with reverence in Gandhiji’s and Sardar
Patel’s Gujarat, Subhas Bose was worshi
ped in those days, T remember on this
occasion very well. I still remember his
beaming face, that radiant voice, his
radical ideas ; they are almost vivid
before my mental eye when I think of
those days. He was a jewel of a man,
noble, brave patriotic, eternally youthful
with revolutionary qualities, a citizen of
the world.Y

Can such a man cver do things which
would make people believe that he would
rather run away, or cscape, or do some-
thing which is not becoming of a selfless,
noble patriot, a world citizen ? When
he went to Germany through North
West Frontier Province, he took up the
name of Ziauddin. He was given to this
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kind of adventurous life, he was given
to this kind of certain risk-taking, though
not complete or fool-hardy risk ! He was
a ture revolutionary in his daily life all
the time. That was Subhas Bose. Therefore,
I believe that it is no use disrespecting
his great name, a living name in the
history. Even when Subhas Bose was
alive, before independence came, he
had become a legend and a hero in the
history for the people of India. Much
more so now, when years have passed
he is a legend in the eyes of so many
people.

Therefore, without repeating the points
made by Professor Samar Guha, I would
agree with him that this is not a matter
of emotion or sentiment. Netaji Subhash
Chandra Bose is an epic hero and let
us deal with him like that.

So far as the Khosla Commission
Report is concerned, I am sure the
Home Minister knows it—it is suspected—

how Justice Khosla wrote it, how many ’

files he did not see—somebody pointed
out that 35 files were missing—so, we
also know Justice Khosla. I am not
given to personal abuse, but I am sorry
to find how Justicc Khosla came from
Taiwan with a present to the Prime
Minister, the then Prime Minister. Can
a Judge ever think of a present to a Prime
Minister ? Can a Judge ever think of
entering the compound of a Minister ?
It is bad. A judge must be above all such
considerations. He should not do it.
But he met the former Prime Minister,
former officials, many number of times
and then wrote out the report almost,
as I said earlier, to make us all believe,
which it never can do.

I want to say in conclusion that the
Janata Government must unearth all
the records, the new files which have
come to light and find out what truth
and facts are there. So, I support the
demand for having a fresh and final
enquiry. As Dr. Karan Singh, Shri Barua
and Professor Guha have stated, let us
have a fresh final enquiry, at least an
enquiry, which will say that the air
tragedy was a fiction.

GMGIPND —M —2912I..S.—2-1-78
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If we cannot find out the truth, let us
at least not manufacture falschoods !

SHRI SHYAMNANDAN MISHRA :
How can you commit to it that it will
be the final enquiry ?

PROF. P. G. MAVALANKAR : At
least for the time being let us put it
that way. If we cannot find out the truth,
let us not wastce our time and encrgy
and spend our resources manufacturing
wrong things, manufacturing fictions.
That much we can avoid by being honest
and true to the great name of Subhas
Chandra Bose. Therefore, wedded as we
are to truth, democracy and decency,
let all of us in this House, whether belonging
to this party or that party or no party,
support this demand for a fresh enquiry.
1 am glad my friends from the Congress
Party have supported this demand,
unlike last time when they did not support
it. This is important.

18 hrs.

Finally, I want to pay my homage
to Subhas Bose, whom we call Netaji.
His famous slogan, apart from Jai Hind,
was Chalo Delhi. Of course, in a very
different context, Delki chalo has become
the pet phrase of many politicians. They
go to Delhi for different kinds of things.
But Subhash Chandra Bose was going
to Delhi in pre-independent India not
to have anything, but to be in the van-
guard of a revolution. He never pushed
himself to any position in the establishment;
rather he was rushing to Delhi because
he had the rare courage to be in the
vanguard to do things unparalleled, true
only of a revolutionary. Therefore, we
owe it to ourselves, history and posterity
tg have a fresh enquiry and pay our
r tful tribute to the living name
that “Netaji Subhash Chandra Bose is.
Let us also resolve to prove ourselves
worthy sons and daughters of this great
and noble son of India.

-
18- o1 hrs.
The Lok Sabha adjourned till Fleven of

the Clock on Friday the oth December, 1977/
Agrahavana 18, 1899 (Saka).



